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[Shri Samar Guha)
like activities, about which the Chief Minister
of a State has stated that the law and order
gituation in that State is. . . .(Jnterruptions).

SHRI UMANATH (Pudokkattai) : No,
He wants to indulge in a tirade against
the Government of West Bengal under the
guise of a poimt of order (Imterruptions).

SHRI SURENDRANATH DWIVEDY:
I would make an appeal to members. It
miy be a controversial point. If Shri
Umanath raises 2 point of order against
anything, could I get up and say, ‘No,
no; this is & point of order’ 7

SHRI H. N. MUKERJEE (Calcutta
North East) : You have heard what he
said,

SHRI SURENDRANATH DWIVEDY:
Let them not interrupt before he completes
his point of order. It may not be accep-
table to somec. But every member has a
right to raise a point of order. It is for
the Chair to decide about it, not for
other members who may not agree with
it io interrupt him in  this manner.
(Interruptions)

SHRI H. N. MUKERJEE: What are
these people here wanting to do ? (Interrup-
tions).

SHRI SURENDRANATH DWIVEDY :

He has every right to riise a point of order.
He has also o argue it (Imterruptions).
*Others cannot interrupt and say ‘this is
not a point of order,” He has a right
to argue before you and nobody else
should interrupt him when he is for-
mulating his point of order. But here
some members have started interrupting him
before he completes his sentence.

SHRI SAMAR GUHA: In view of the
seriousness of the subject matter of the
Motion, 1 want to know from you whether
the business that was approved by the House
can be left out, whether the Business Advi-
sory Commiti  has the competence to say
that thar business cannot be taken up, with
out the congurrence of the House,

MR, DEPUTY-SPEAKER; 1 shall give
my ruling on this point raised by Mr.
Guha. Ru'e 25 says this: on days allolted
for the transiction of Government business,
such buriness shall have precedence and

t he Secretary shall arrange that business in
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such order as the Speaker may after com-
sultation with the Leader of the House
determine. That has been done. Precedence
has been given in that way, I request Mr.
Guha to accept that ruling.

1 TETEI Wt o sger Wn
fafsim vzaies®i asdi ar fwe
Y SHET S A OAT FAT A0 1T HY
st fafsig ceareatr adT 1 O
2, ITRI FTIM A vadcz W@ ([HATR
faar gr9w &1 vaaw & wzer fOE
@y 4+ 31 zafau w® 97 48§
grEr =ifza

5t vy famg : SueAw WERw,
T FHE F1 W & qCH a9g-

MR. DEPUTY-SPEAKER: Mr. Thiru-
mala Rao may reply when he is ready.

SHRI THIRUMALA RAO: I want
some notice 1o reply.
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